FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF India Steel Works Limited

(b) Details of authorized representatives
are available at:

RELEVANT PARTICULARS
1. | Name of corporate debtor M/s India Steel Works
Limited
2. | Date of incorporation of corporate debtor 15/04/1987
3. | Authority under which corporate debtor is incorporated / | RoC-Mumbai
registered
4. | Corporate Identity No. / Limited Liability Identification | L24310MH1987PLC043186
No. of corporate debtor
5. | Address of the registered office and principal office (if | Registered Address:
any) of corporate debtor India Steel Works Complex
Zenith Compound, Khopoli,
Maharashtra, India, 410203
6. | Insolvency commencement date in respect of corporate | 08-05-2024 (Intimation
debtor received on 09-05-2024)
7. | Estimated date of closure of insolvency resolution | 05-11-2024
process
8. | Name and registration number of the insolvency | Mr. Vallabh Narayandas
professional acting as interim resolution professional Sawana (IBBI/IPA-001/1P-
P-02652/2022-2023/14114)
9. | Address and e-mail of the interim resolution professional, | Address: Building No. 11,
as registered with the Board Flat No. 505, Regency
Sarvam, Ganesh Mandir
Road, Titwala (E), Kalyan,
District-Thane 421 605,
Maharashtra, India.
Email ID-
vallabhsawana@gmail.com
10. | Address and e-mail to be used for correspondence with | irp.indiasteel@gmail.com
the interim resolution professional
11. | Last date for submission of claims 25-05-2024
12. | Classes of creditors, if any, under clause (b) of sub- | Name the class(es)
section (6A) of section 21, ascertained by the interim | NIL
resolution professional
13. | Names of Insolvency Professionals identified to act as | 1. NIL
Authorised Representative of creditors in a class (Three | 2. NIL
names for each class) 3. NIL
14. (a) Relevant Forms and Email ID:

irp.indiasteel@gmail.com

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Corporate Debtor M/s India
Steel Works Limited on 08-05-2024.




The creditors of M/s India Steel Works Limited, are hereby called upon to submit their claims
with proof on or before 25-05-2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
SD/-
Mr. Vallabh Narayandas Sawana

IBBI/IPA-001/1P-P-02652/2022-2023/14114

Date: 11-05-2024
Place: Mumbai
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MR.NAVIN GOKALDAS
DOCTOR, a member of Santacruz
Ganesh Kripa C.H.S. Ltd., having
address at Plot No.6D, Dattatray
Road, Santacruz (West), Mumbai -
400 054 and holding Flat No. A-302
in the 'A" Wing on the 3rd floor in the
building of the Society, expired on
6th May 2023.

The Society hereby invites claims or
objections from the heir or heirs or
other claimants/objector or
objectors to the transfer of the right,
title and interest of the deceased
member in the shares and interest
of the deceased member in the
capital/property of the Society
within a period of 15 (Fifteen) days
from the publication of this notice,
with copies of such documents and
other proofs in support of
his/her/their claims/objections for
transfer of shares and interest of the
deceased member in the
capital/property of the Society in
such manner as is provided under
the bye-laws of the Society. The
claims/objections, if any, received
by the Society for transfer of shares
and interest of the deceased
member in the capital/property of
the Society shall be dealt with in the
manner provided under the bye-
laws of the Society. A copy of the
registered bye-laws of the Society is
available for inspection by the
claimants/objectors, in the office of
the Society / with the Treasurer of|
the Society between 10.00 A.M. to
6.00 P.M. from the date of
publication of the notice till the date
of expiry of its period.

Date:- 11/05/2024

Place: Mumbai.
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THE GREAT EASTERN SHIPPING COMPANY LIMITED

Regd. Office: Ocean House, 134 - A, Dr. Annie Besant Road, Worli, Mumbai - 400 018.
CIN No.: L35110MH1948PLC006472; Tel. No.: +91 (22) 66613000; Fax No.: +91 (22) 24925900
Website: www.greatship.com; Email: corp_comm@greatship.com

STATEMENT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2024

(X in crores)

CONSOLIDATED STANDALONE
Quarter Ended Year Ended Particulars Quarter Ended Year Ended
31.03.2024 31.12.2023 31.03.2023 31.03.2024 31.03.2023 31.03.2024 31.12.2023 31.03.2023 31.03.2024 31.03.2023
(UNAUDITED) | (UNAUDITED) | (UNAUDITED) | (AUDITED) (AUDITED) (UNAUDITED) | (UNAUDITED) | (UNAUDITED) | (AUDITED) (AUDITED)
1497.33 1245.13 1455.98 5255.17 5690.46 | Total income from operations 1154.86 996.18 1213.41 4164.79 4834.82
941.92 539.67 697.50 2694.38 2553.54 | Net Profit for the period (before tax, 751.67 510.59 646.48 2396.59 2388.59
Exceptional and/or Extra ordinary items)
905.08 538.17 721.94 2614.18 2575.01 | Net Profit for the period (after tax, Exceptional 726.73 487.77 632.32 2316.34 2352.01
and/or Extra ordinary items)
899.66 528.59 699.62 2614.63 2613.13 | Total Comprehensive Income for the period 728.34 480.68 620.64 2318.70 2308.59
(Comprising Profit for the period (after tax)
and Other Comprehensive Income (after tax))
142.77 142.77 142.77 142.77 142.77 | Paid-up Equity Share Capital 142.77 142.77 142.77 142.77 142.77
(Face Value X 10/- per share)
12254.68 10132.59 | Reserves excluding revaluation reserves 10203.64 8377.48
Earnings per share (of ¥ 10 each)
(not annualised for the quarter)
(in Rupees)
63.40 37.70 50.57 183.11 180.36 | (a) Basic 50.90 34.17 44.29 162.25 164.74
63.27 37.62 50.47 182.74 180.00 | (b) Diluted 50.80 34.10 44.20 161.92 164.41
See accompanying notes to the financial
results

NOTES TO FINANCIAL RESULTS :

1. The above financial results have been reviewed by the Audit Committee at their meeting held on May 09, 2024 and approved by the Board of Directors at their meetings held on May
10, 2024. The Statutory Auditors report does not have any qualifications. The financial results for the quarter and year ended have been prepared in accordance with the recognition and
measurement principles laid down in the Indian Accounting Standard prescribed under Section 133 of the Companies Act, 2013 read with relevant rules issued thereunder.

2. The above is an extract of the detailed format of the financial results for the quarter and year ended March 31, 2024 filed with the Stock Exchanges under Regulation 33 of the SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015.

3. The Board of Directors has declared a fourth interim dividend of Rs. 10.80 per share of Rs. 10/- each.
For the nine month period ended December 31, 2023, the Company had declared and paid three interim dividends totalling to ¥ 18.00 per equity share of ¥ 10/- each. In addition a special
dividend of ¥ 7.50/- per equity share of ¥ 10/- each to commemorate the 75" anniversary of the Company was declared and paid in August 2023.
The total dividends including special dividend declared for the year ended March 31, 2024 aggregate to X 36.30 per equity share.

4. The full format of the results for the quarter and year ended March 31, 2024, are available on BSE Ltd. website (URL: www.bseindia.com/corporates), on National Stock Exchange of

India Ltd. website (URL: www.nseindia.com/corporates) and on the Company website (URL: www.greatship.com/ financial_result.html).
For The Great Eastern Shipping Company Limited

PUBLIC NOTICE

Place : Mumbai
Date : 10.05.2024

(K. M. Sheth)
Chairman

Notice is hereby to public in

general on behalf of my client
Anwar Ahmed Shaikh resident of
Dudhwala Complex, F Wing, 9th
Floor, Flat No. 904, Bellasis Road,
Mumbai Central, Mumbai-400008.
That Shahnawaz Ahmed Shaikh 2.
Shahbaz Ahmed Shaikh 3. Arbaz
Ahmed Shaikh have forcibly taken
thumb impression of my client’s
father namely Jamil Akhtar Shaikh
to create and fabricate documents
of property lying in his name.
Any person deal with above said
persons regarding property of
Jamil Akhtar Shaikh, may do at
their own risk and consequences.
M. A. KHAN
Advocate High Court
PODAR CHAMBER,
S A Barelvi Road,
Fort, Mumbai-400001
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Sapphire Foods India Limited
CIN: L55204MH2009PLC197005
Registered address :702, Prism Tower, A-Wing, Mindspace, Link Road, Goregaon (W), Mumbai- 400062
Website :www.sapphirefoods.in

SapphireFoods

Extract of Audited Financial Results for the quarter and year ended 31st March, 2024

(Rs. in Million except per share data)

s Standalone Consolidated
r. .
No Particulars Quarter ended Quarter ended Year ended Year ended Quarter ended Quarter ended Year ended Year ended
on 31.03.2024 on 31.03.2023" 31.03.2024 31.03.2023" on 31.03.2024 on 31.03.2023 31.03.2024 31.03.2023
1 | Revenue from operations* 5,480.02 4,919.30 22,360.81 19,811.40 6,316.95 5,604.09 25,942.79 22,655.74
2 | Net profit for the period/year
(before Tax, Exceptional and/or Extraordinary items) (1.43) 95.26 653.60 1,010.96 8.39 12281 699.09 1,084.24
3 | Net profit fo'j the period/year befqre ta)f (1.43) 95.26 653.60 1,010.96 8.39 122.81 699.09 1,084.24
(after Exceptional and/or Extraordinary items)
4 | Net profit for the period/year after Tax 21.49 1,347.92 507.68 2,263.62 2039 1,354.82 519.56 2,331.91
(after Exceptional and/or Extraordinary items)
5 | Total Comprehensive Income for the period/year
[Comprising Profit for the period/year (after tax) and 16.87 1,344.79 494.97 2,262.26 55.86 1,395.15 566.38 2,318.89
Other Comprehensive Income (after tax)]
6 | Equity Share Capital 637.04 635.43 637.04 635.43 637.04 635.43 637.04 635.43
7 | Reserves (excluding revaluation reserves) 11,653.77 10,867.80 12,754.37 11,924.04
8 | Earnings per Share (not annualised for quarters) (of
Rs. 10/- each)
Basic (Rs.) 0.34 21.21 7.98 35.62 0.38 21.34 8.30 36.73
Diluted (Rs.) 0.33 21.00 7.89 35.21 0.37 21.13 8.21 36.29

TIEETHaR - RLEOELLIYO.

*Excludes other income
A Restated pursuant to merger
Notes :

1. The above is an extract of the detailed format of Audited Financial Results filed by the Company with the Stock Exchanges under Regulation 33 of the SEBI (Listing obligations and Disclosure Requirements) Regulations,
2015. The full format of the Audited Financial Results are available on the Stock Exchange websites. (www.bseindia.com and www.nseindia.com) and also on Company’s website at www.sapphirefoods.in
2. The above financial results have been reviewed and recommended by the Audit Committee and have been approved and taken on record by the Board of Directors at its meeting held on 10th May, 2024. The statutory
auditors have completed the audit as required under Regulation 33 of the SEBI ( Listing Obligation and Disclosure Requirements) Regulations, 2015.
3. Pursuant to sanction of the Scheme of Merger by Absorption (“Scheme”), which became effective from 31st March, 2024, the transferor companies Gamma Pizzakraft Private Limited (Transferor Company 1) and
Gamma Pizzakraft (Overseas) Private Limited (Transferor Company 2) have merged into the Company on a going concern basis from the appointed date of the scheme i.e. 1st April, 2022.
For & On Behalf of the Board of Directors
Sd/-
Sanjay Purohit
Whole-time Director & Group CEO

Place: Mumbai
Date: 10th May, 2024
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DISCLAIMER

CHANGE OF NAME

|, MEHBOOB PASHA MASTAAN PASHA
HAVE CHANGED MY NAME TO
MEHBOOB MASTAAN SHAIKH VIDE
AADHAR NO - 836646663266. CL- 341

| HAVE CHANGED MY NAME FROM
PENTAIYA/ PENTAYYA NARAYAN BOGA
TO PENTAPPA  NARAYAN BOGA
AS PER ADHAR CARD. CL- 401

| DEWINT MOTHER OF MANOJ KUMAR
RESIDENCE OF VILLAGE PARSIA, TEH
BALLIA, DIST BALLIA, STATE UTTAR
PRADESH, PIN 277001, HAVE CHANGE
MY NAME FROM DEWINT TO DEWANTI
DEVI VIDE AFFIDAVIT DATED 16 APR
2024 BEFORE ADVOCATE AND NOTARY
SURINDAR ~ KUMAR  KHAJURIA
UDHAMPUR (J&K) COURT.  CL- 501

| RAMASHANKAR FATHER OF MANOJ
KUMAR RESIDENCE OF VILLAGE
PARSIA, TEH BALLIA, DIST BALLIA,
STATE UTTAR PRADESH, PIN 277001,
HAVE CHANGE MY NAME FROM
RAMASHANKAR  TO RAMASHANKAR
SAHU VIDE AFFIDAVIT DATED 09 MAY
2024 BEFORE ADVOCATE AND NOTARY
SURINDAR  KUMAR  KHAJURIA
UDHAMPUR (J&K) COURT. _ CL- 501 A

| HAVE CHANGED MY NAME FROM
DIVYA RAMESH  SHETTY  TO
DIVYA  ADARSH  SHETTY  AS
PER MAHARASHTRA GOVT. GAZETTE
(M-2441081). CL- 601

| HAVE CHANGED MY NAME FROM

SHILPA  SATYASAI RAWLO TO
MRS. SHILPA SATYASAI PRASAD
RAWLO AS PER AFFIDAVIT.  CL- 649

| HAVE CHANGED MY NAME FROM
SANJAY RATILAL KANZARIA (OLD
NAME) TO SANJAY KANZARIYA( NEW
NAME) AS PER DOCUMENT. _ CL- 701

CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

|, VIPULKUMAR PREMJI SATRA HAS
CHANGED MY NAME TO VIPUL
PREMJI SATRA VIDE GAZETTE NO
(M - 2433281). CL-010

|, HITHERTO KNOWN AS DATTARAM
VISHWANATH VISPUTE (OLD NAME)
S/0 VISHWANATH VITTHAL VISPUTE
RESIDENT OF CHANDRAKANT KENI
CHAWL, MARUTI NAGAR, NEAR NEW
KALWA HIGH SCHOOL, KALWA WEST,
THANE 400605, HAVE CHANGED MY
NAME AND SHALL HEREAFTER BE

| HAVE CHANGED MY NAME FROM
KAMMU NARENDRA SONKAR TO
KAMMO NARENDRA SONKAR AS PER
GOVT. OF MAHA. GAZETTE NO:
(M-2435597). PAGE NO. 65, DATED:
MAY, 09 TO 15, 2024. CL- 801

PUBLIC NOTICE

NOTICE is hereby given for and on behalf of and as per instructions
of my client for the purpose of investigation of Title to the property
described in the Schedule written hereunder. If anyone has any
claims, share, right, title in respect of the Scheduled property, the
same be informed in writing with supporting authenticated documents
within 14 days from date of publication of this Notice, failing which my
client shall consider that title to the Scheduled property is clear and
marketable and free from any encumbrances whatsoever.
Schedule of the Property
All that piece and parcel of the land admeasuring 1065 sq. mts.,
bearing Tika No. 23, City Survey No. 91/2, situated at Dada Patil
Wadi, Gokhale Road, Thane (West), Taluka and District Thane being
within the limits of Thane Municipal Corporation, Registration District
and Sub- District Thane.
Thane

Dated: 10/05/2024 Sd/-

101, Aishwarya Laxmi Apts., Maharshi . .
Karve Road, Opp. Namdev Wadi Hall, Ady. Deepali R. Patil
Thane (W) 400 602. Advocate

NOTICE
BASF India Ltd.

Registered Office : C-101, 247 Park, L.B.S. Marg,
Vikhroli,(West), Mumbai-400083, Maharashtra.

Notice is hereby given that the certificate[s] for the undermentioned
securities of the Company have been lost/misplaced and the holder[s]
of the said securities/applicant[s] has/have applied to the Company to
issue duplicate certificate[s). Any person who has a claim in respect of
the said securities should lodge such claim with the Company at its
Registered Office within 15 days from this notice, else the Company
will proceed to issue duplicate certificate[s] without further intimation.

PUBLIC NOTICE

NOTICE is hereby given to the public at large that my clients i.e. (1) MR. MOHAN
DEVJI PATEL & (2) MR. MAHESH DEVIJI PATEL are owners in respect of the
Residential Premises bearing Flat No. 10, located on the 3" Floor of the Building
known as “Kanchan” of “Kanchan Villa (Mulund) Co-operative Housing Society Ltd.”
(Registration No. BOM / HSG / 4953 of 1976 dated 20/10/1976) (hereinafter referred
to as “the said Society”), situated at Dr. R. P. Road, LIC Colony, Mulund (West),
Mumbai—400 080 (hereinafter referred to as “the said Premises”) together with Five
fully paid up shares of Rs.50/- each of the said Society bearing Distinctive Nos. 46 to 50
(bothinclusive) incorporated in the Share Certificate No. 10 (hereinafter referred to as
"the said Shares”). The chain of documents in respect of the said Premises are (I) The
First Agreement dated 1* May 1975 was executed between MESSRS DEVJI SHAMJI
PATEL AND CO. and SHRI SHAMJI KHIMJI PATEL, (I1) The Second Agreement i.e.
Agreement for Sale and Transfer dated 21" February 1981 was executed between
SHRI SHAMJI KHIMJI PATEL and SMT. PANIBEN DEVJI PATEL. The said SMT.
PANIBEN DEVJI PATEL died intestate on 22" September 2019 leaving behind her (1)
MR. PURSHOTTAM DEVJI PATEL (son), (2) MRS. KANCHAN LAXMIDAS PATEL
(Before Marriage: KANCHAN DEVJI PATEL) (married daughter), (3) MR. NARENDRA
DEVIJI PATEL (son), (4) MR. MOHAN DEVJI PATEL (son) & (5) MR. MAHESH DEVII
PATEL (son) as her only heirs and next of kin according to the provisions of the Hindu
Succession Act, 1956 by which she was governed at the time of her death. SHRI DEVJI
SHAMIJI PATEL husband of the said Late SMT. PANIBEN DEVJI PATEL predeceased
her on 06" February 2017 AND (I11) The Third Agreement i.e. Deed of Release dated
01" February 2024 was executed between the said (1) MR. PURSHOTTAM DEVII
PATEL, (2) MRS. KANCHAN LAXMIDAS PATEL (Before Marriage: KANCHAN DEVIJI
PATEL), (3) MR. NARENDRA DEVJI PATEL in favour of (1) MR. MOHAN DEVJI PATEL
&(2) MR. MAHESH DEVIJI PATEL.
If any person/s claiming any shares and interest through Late SMT. PANIBEN DEVJI
PATEL in respect of the said Premises or having any right, title, interest, claim/s or
demand upon or against or in respect of the said Premises or any part thereof
including but not limited either by way of sale, exchange, let, lease, sub-lease, leave
and license, right of way, easement, tenancy, occupancy, assignment, mortgage,
inheritance, predecessor-in-title, bequest, succession, gift, lien, charge,
maintenance, trust, possession of original title deeds or encumbrance/s howsoever,
family arrangement/ settlement, decree or order of any Court of Law or any other
authority, contracts, agreements, development right/s or otherwise of whatsoever
nature are hereby required to make the same known to me in writing with
documentary evidence at my address mentioned below within 14 (fourteen) days
from the date of publication hereof, failing which it shall be considered that there
exists no such claims or demands in respect of the said Premises and then the claims
or demands if any, of such person/s shall be treated as waived and abandoned to all
intents and purposes and the title of the said Premises shall be presumed as clear,
marketable and free from encumbrances. Sd/-
Mumbai, Dated this 11" day of May 2024. VIKAS THAKKAR
Advocate High Court
401/402, Sainath House, B.P.S Cross Road No. 1,
Near Sharon School, Mulund (West), Mumbai — 400 080.

FORMA
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF M/s India Steel Works Limited

RELEVANT PARTICULARS

1. |Name of Corporate Debtor M/s India Steel Works Limited

2. | Date of incorporation of Corporate Debtor | 15/04/1987

3. |Authority under which Corporate Debtor | RoC-Mumbai

is incorporated/registered

4. | Corporate Identity Number of Corporate | L24310MH1987PLC043186

Debtor

5. | Address of Registered Office and Principal
Office (if any) of the Corporate Debtor

Registered Address:
India Steel Works Complex Zenith Compound,
Khopoli, Maharashtra, India, 410203

6. | Insolvency Commencement Date in
respect of the Corporate Debtor

08-05-2024 (Intimation received on 09-05-2024)

7. | Estimated date of closure of Insolvency | 05-11-2024

Resolution Process

Mr. Vallabh Narayandas Sawana

8. | Name and registration number of the
(IBBI/IPA-001/IP-P-02652/2022-2023/14114)

Insolvency Professional acting as interim
resolution professional

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: Building No. 11, Flat No. 505, Regency
Sarvam, Ganesh Mandir Road, Titwala (E), Kalyan,
District-Thane 421 605, Maharashtra, India.

Email ID-vallabhsawana@gmail.com

10.| Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

irp.indiasteel@gmail.com

.| Last date for submission of claims 25-05-2024

12.| Classes of creditors, if any, under clause (b)
of sub section (6A) of section 21, ascertained
by the Interim Resolution Professional

Name the class(es)
NIL

13 Name of Insolvency Professionals identified 1.NIL
to act as Authorized Representative of Creditors | 2- N ”:

in a class (Three names for each class)

(a) Relevant Forms and
(b) Details of Authorized Representatives
are available at:

Email ID: irp.indiasteel@gmail.com

>

Name[s] of Kind of No. of Distinctive Number[s]
holder[s] Securities Securities From To
(and Jt. Holder[s], | And Face Value
If any)
Annapoorna Shares 121 31666565-31666685
J. Serao 5 Lacs.
Matunga Mumbai 11/05/2024 o
Place Date o

| HAVE CHANGED MY NAME FROM
RISHAB NARENDRA SONAKR
TO RISHAB NARENDRA SONKAR
AS PER GOVT. OF MAHA. GAZETTE NO:
(M-2435249). PAGE NO. 43, DATED:
MAY, 09 TO 15, 2024. CL-801A

| SACHIN THAKUR S/0 OF
HEERACHAND THAKUR FLAT NO. 502,
POPPY, BLDG NO.11, PANVELKAR
BHOOMI, BADLAPUR (E), MUMBAI-
421503 HAVE CHANGED MY NAME
TO SACHIN HEERACHAND THAKUR
FOR ALL FUTURE PURPOSES. CL- 912

KNOWN AS DATTARAM VISHWANATH

DIXIT (NEW NAME). IT IS CERTIFIED | HAVE CHANGED MY NAME FROM

THAT | HAVE COMPLIED WITH OTHER ~ SHAHIN ISMAIL KHAN TO KHAN
LEGAL REQUIREMENTS IN THIS  SHAHIN KAUSAR ISMAIL AS PER
CONNECTION. CL-041  AFFIDAVIT. CL- 999

| HAVE CHANGED MY NAME FROM
NAVEENKUMAR ~ RAJENDRAPRASAD
GUPTA T0 NAVEEN KUMAR
GUPTA  AS PER AADHAR CARD
NO XXXX XXXX 5316. CL- 1001

| HAVE CHANGED MY NAME FROM

I HAVE CHANGED MY NAME FROM RIYA
KIRAN CHAVAN TO REEYA KIRAN
CHAVAN ~ AS  PER  AADHAAR
NO.: 6988 0415 4864. CL- 154

| HAVE CHANGED MY NAME FROM
SIDDHI JINDAL TO SIDDHI RISHABH

JINDAL AS PER AADHAR. CL-253  RESHMA  NAVEENKUMAR  GUPTA
| HAVE CHANGED MY NAME FROM TO RESHMA  NAVEEN KUMAR
RISHABH JINDAL TO RISHABH RAMAN ~ GUPTA 'AS PER AADHAR CARD
JINDAL AS PER AADHAR.  CL-254  NO XXXX XXXX 5363. CL-1001 A

sank ot maia BO) >4<
Bank of India
Nasik Main Branch
2083-A, Mundada Market, M. G. Road, Nasik-422001
APPENDIX-IV
[See rule-8(1)]

POSSESSION NOTICE

(for Immovable property)
Whereas
The undersigned being the Authorized officer of the Bank Of India
under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13(2) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 30/01/2023
calling upon the Borrower/s. M/S. Gurukrupa Aqro Industries to repay
the amount mentioned in the notice being Rs. 58,59,376.78 (in words
Rupees :- Fifty Eight Lakh Fiftv nine thousand three hundread seventy
six rupee and seventy eight paise Only) + interest=compounded with
monthly rests from 01-01-2023 (all charges and expenses incurred by
Bank till repayment by you (as on Date of Notice under 13(2)-
18/12/2023) within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given
to the borrower and the public in general that the undersigned has
taken Symbolic/Actual Possession of the property/asset described
herein below in exercise of powers conferred on him under sub-section
(4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement) Rules, 2002 on this the 09th day of May of the year 2024
The borrower in particular and the public on general is hereby cau-
tioned not to deal with the property and any dealings with the property
will be subject to the charge of the Bank of India for an amount Rs.
58,59,376.78/- (in words Rupees :- Fifty Eight Lakh Fifty Nine
Thousand Three Hundread Seventy Six Rupee and Seventy Eight
Paise Only) and interest and charges thereon.
The borrower's attention is invited to provisions of sub-section (8) of
section 13 of the Act, in respect of time available, to redeem the
secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Hypothecation of Stock and Machineries situated at Gut No. 174/A/1,
at Jaulke Taluka Dindori, District Nasik.

Sd/-

Date : 09-05-2024 Authorized Officer
Place : Nasik Bank Of India
Form No. 3

[See Regulation-15(1)(a)] / 16(3)

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai-400703

CASE NO.: 0A/109/2024

Summons under sub-section (4) of section 19 of the Act, read with sub-rule
(2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

STATE BANK OF INDIA  ExhNo.06
vs
o M/S 24 FITNESS

1) M/S 24 Fitness,D/W/S/O- Jagdish Prakash Parab, Indira Tower, UnitNo 101 To
110, Manpada Road, Dombivali East, Thane Thane Maharashtra-421201

2) Mr Jagdish Prakash Parab,Eaknath Salunke Chawl, Opp Datta Mandir, Azde
Gaon, Dombivli East421203, THANE MAHARASHTRA-421203

3) Mr Mahesh Dinesh Angane,3/10 Old Bawan Chawl, T B Kadam Marg, Kalachowki,
Tank Road, Mumbai 400033, Mumbai Maharashtra -400033

4) Mr Pandurang Keshav Angane,337 Osargaon, Kankavli, Sindhudurg 416603
Sindhudurg Maharashtra -416603. Also At 7498/216, Flat No 505, 5th Floor, A
Wing, Building No4, Mauli CHS, MHADA Colony, Near New India United Mill Compound,
Rambhau Bhogale Marg, Ghodapdev, Mumbai Maharashtra -400033

SUMMONS

Whereas, OA/109/2024 was listed before Hon'ble Presiding Officer / Registrar on

01/11/2023

Whereas this Hon'ble Tribunal is pleased to issue summons/ notice on the said

Application under section 19(4) of the Act, (OA) filed against you for recovery of

debts of Rs.6481729/- (application along with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants

aredirected as under:-

(i) to show cause within thirty days of the service of summons as to why relief

prayed for should not be granted;

(i) to disclose particulars of properties or assets other than properties and assets

specified by the applicant under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such

other assets and properties disclosed under serial number 3A of the original

application, pending hearing and disposal of the application for attachment of

properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the

ordinary course of his business any of the assets over which security interest is

created and/ or other assets and properties specified or disclosed under serial

number 3A of the original application without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured

assets or other assets and properties in the ordinary course of business and

deposit such sale proceeds in the account maintained with the bank or financial

institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished

to the applicant and to appear before Registrar on 19/06/2024 at 10:30A.M.

failing which the application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date:17.04.2024

Sd/-

@ Signature of the Officer Authorised to issue summons.
Note :Strike out whichever is not applicable

Retail Assets Central Processing Centre, Kalyan
Ground Floor & 1st Floor, Millenium Heights, Opp.
Patedar Bhavan Marriage Hall, Shahad Mohone
Road, Shahad, Kalyan (West)-421103

=5
“SBI ?t?t?;:nk of India

Whereas, The undersigned being the Authorised Officer of the State Bank of
India under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated 30.07.2022 calling upon the Borrower to MR.
SUNIL GOPU RATHOD A/c No. 40881632154 repay the amount mentioned in the

[Rule 8(1)] PHYSICAL POSSESSION NOTICE [for Inmovable Property]

HDB Financial Services Limited Ground Floor, Zenith House, Keshavrao Khadye Marg,
Mahalaxmi, Mumbai - 400034

[- HDB EIENRA\INICCIEASL
- Tel No.: +91 22 49116300

FINAL AUCTION CUM SALE NOTICE FOR GOLD ORNAMENTS

The borrower(s) (whose details are provided in the table herein below), in particular, and the
public, in general,are hereby informed that the below mentioned accounts are overdue, and
the borrowers/account holders have not responded/complied with the communication, and
notice send by HDB Financial Services Limited (the “Company”) requesting the borrower to
clear his/her/their dues as per the documents in respect of the below mentioned loan signed/
accepted by the borrower(s) (such documents, collectively “loan agreeement”) and therefore
defaulted in terms thereof. The Company has in excercise of its rights as a pledgee, decided to
enforce the pledge and therefore hold a public auction of the gold ornaments pledged to the
company as security for the loan for the purpose of selling the same and realizing/recovering
the dues owned by the borrower(s) to the company. The auction will be conducted on/after
16-05-2024 at the below mentioned local branch of HDB Financial Services Limited from
11.00 am onwards on the date and branches mentioned in the below table:-

SWATI GANESH KARPE to repay the amount mentioned in the Notice being
Rs. 19,54,098.57 (Rupees Nineteen Lakhs Fifty Four Thousand Ninety Eight
And Paise Fifty Seven Only) against Loan Account No. HHLTHN00436045 as on
13.07.2022 and interest thereon within 60 days from the date of receipt of the said
Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Possession
of the property described herein below in exercise of powers conferred on him under
Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 0n 07.05.2024.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of INDIABULLS HOUSING FINANCE LIMITED for an amount of Rs.
19,54,098.57 (Rupees Nineteen Lakhs Fifty Four Thousand Ninety Eight And
Paise Fifty Seven Only)ason 13.07.2022 and interestthereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
the Actinrespectoftime available, to redeem the Secured Assets.

notices aggregating Rs. 18,63,413.00/- (Rupees Eighteen Lacs Sixty Three Loan No Customer Name Date of Loan| Overdue Branch Name
Thousand Four Hundred Thirteen Only) as on 05.08.2022 with further interest, Amount 3

Cost Charges, etc. within 60 days from the date of receipt of the said notice. ]

The borrower and guarantors having failed to repay the amount, notice is hereby 31626690 | Moin Razzak Bagwan 15-02-2023 | 74364 Ahmednagar
given to the borrower/guarantors and the public in general that the undersigned 32395793 | Jayashri Somnath Mehetre 13-03-2023 | 21734 Ahmednagar
has taken possession of the property described herein below belonging to -

MR. SUNIL GOPU RATHOD in exercise of powers conferred on him under 40428405 | Sandip Ravsaheb Adhav 21-10-2023 | 7396 Ahmednagar
section 13(4) of the said Act read with rule 8 and 9 of the said rules on the 08" of 42498481 | Pradip Sitaram Lokhande 04-12-2023 | 21134 Ahmednagar
May of the year 2024.

The borrower/guarantors in particular and the public in general are hereby 38376220 | Gajanan Marotirao Bansod 27-08-2023 | 9311 Amravati
cautioned not to deal with the property and any dealings with property will be -
subject to the charge of the State Bank of India for an amount of Rs.18,63,413.00/- 41309600 | Mohammadfaheem 10-11-2023 | 19307 Amravati
with interest, costand incidental charges thereon. Mohammad Mustakim

The Borrower'’s attention is invited to provisions of Section (8) of section 13 of the 41679359 | Sachin Jaising Gulhane 16-11-2023 | 79086 Amravati
Act, in respect of time available, to redeem the secured assets.

Description of Inmovable Property: 32893472 | Anjubai Santosh Madavi 28-03-2023 | 7612 Gondia
gg?’es{;g IgsRlzjg::‘APT’ MAMDAPUR KARJAT RAIGAD. Authorised Officer 34823027 | Iftekhar Mukhtar Sayyad 26-05-2023 | 42370 Jalna
Place: Karjat, Raigad State Bank of India 38904532 | Shubham Raju Sisode 11-09-2023 | 23349 Jalna

12306403 | Shahzade Wahab Shaikh 29-08-2020 | 49163 Jalna
35606675 | Vishal Vilas Patil 19-06-2023 | 11592 Kolhapur
POSSESSION NOTICE 39452209 | Vijay Harinarayan Singh 26-09-2023 | 10341 Kolhapur
(for immovable property) 26150320 | Satam Jyotsna Vishal 27-07-2022 | 23962 Mumbai-Khar
Relationship
Whereas,
31221273 | Prachi Santosh Bacche 31-01-2023 | 30776 Mumbai-Malad
The undersigned being the Authorized Officer of INDIABULLS HOUSING N
38233833 | Yakub Khan 23-08-2023 | 24050 Mumbai-Malad
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitisation -

. . i . 38235046 | Yakub Khan 24-08-2023 | 50157 Mumbai-Malad
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 23636269 Nilesh Tuk oh . 20042022 | 62901 MumbaiTard
2002 and in exercise of powers conferred under Section 13 (12) read with Rule 3 of fes u aram Dhanawade — um al_. ar er
the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated 41154903 | Prem Mishra 07-11-2023 | 20130 Mumbai-Vasai
13.07.2022 calling upon the Borrower(s) GANESH VASUDEV KARPE AND | | |41103844| Prashant Anant Wadkar 06-11-2023 | 27215 P‘;ZE:;::E?'

The auction shall be conducted on an “AS IS WHERE" and “AS IS WHAT IT” basis and the
Company is not making and shall not make any representation or warranties as regards
the quality, purity, caratage, weight or valuation of the said gold ornaments. It shall be
the sole and absolute responsibility of the potential purchaser to verify, examine and
satisfy themselves about the quality, purity, caratage, weight or valuation of the said gold
ornaments prior to placing their bid and for such purpose it shall be open to potential
purchasers to examine, at their sole cost and expense, and at the address set out herein
above, the gold ornaments whether with or without expert advice 45 minutes prior to
the time stipulated for the conduct of the auction. All the bid shall be subjected to such
minimum reserve price as the company may deem fit to fix in this regards. The auction
process and sale (if any) pursuant to such auction shall be subjected to such further terms
and condition as the company may at sole discretion deem fit to impose.

If the borrower(s) mentioned above pays the amount due to the Company in terms of
the loan agreement in his individual loan account in full before the auction as mentioned
above, the pledged ornaments securing the said loan may be withdrawn from the said
auction without further notice. Please note the it is the absolute discretionary power of
the undersigned authorized officer of the company, either to postpone or to cancel the
auction proceeding without prior notice and without assigning any reason thereof and to
reject any or all the bids or offer without assigning any reason for the same.

Place : MAHARASHTRA
Date : 11-05-2024

Authorised Officer
(HDB Financial Services Ltd)

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Corporate Debtor M/sIndia Steel Works|
Limited on 08-05-2024.

The creditors of M/sIndia Steel Works Limited, are hereby called upon to submit their claims with
proof on or before 25-05-2024 o the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other|
creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional:

Mr. Vallabh Narayandas Sawana

Date: 11-05-2024
Place: Mumbai

IBBI/IPA-001/IP-P-02652/2022-2023/14114

ErcE o el SEEPZ BRANCH : Santacruz Electronics
Lo-crcakaeer l Export Processing Zone, Marol,
(YL ALl Andheri East, Mumbai, Maharashtra 400096

Email : bmmsro1490@centralbank.co.in

POSSESION NOTICE under [RULE 8 (1)] SARFAESI Rule

Whereas, the Authorised officer of the Central Bank of India, SEEPZ Branch under
the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, and in exercise of powers conferred under Section 13
(2) and 13 (12) read with the Rule 3 of the Security Interest (Enforcement) Rules
2002 issued a demand notice dated 30/01/2024 (News paper publication dated
17/02/2024) calling upon the borrower Sri Subhash Prasad Maurya (Borrower &
Mortgager), Flat No. 204, Building No. B1 of Sandhya Chhaya Shantinagar Co-
operative Housing Society Limited ,Sector-9,Shantinagar, Mira Road , East, Dist.
Thane 401107 and Mrs. Manju Maurya (Co-Borrower), Flat No. 204, Building No.
B1 of Sandhya Chhaya Shantinagar Co-operative Housing Society Limited ,Sector-
9, Shantinagar, Mira Road , East), Dist. Thane 401107, to repay the amount
mentioned in the notice being Rs.60,25,753.00/- (Rupees Sixty Lakh Twenty
Five Thousand Seven Hundred Fifty Three Only ) (which represents the principal
plus interest due as on the 30/01/2024 ), plus interest and other charges from
30/01/2024 to till date within 60 days from the date of receipt of the said notice.
The Borrower having failed to pay the entire dues of the bank, notice is hereby
given to the borrower, the Guarantor and the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers
conferred on him/her under section 13 (4) of the said act, read with Rule 8 of the
Security Interest (Enforcement) Rule 2002 on this 06" day of May 2024.
The borrower and the Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealing with the property will be
subject to charge of Central Bank of India, for the amount of Rs.60,25,753.00/-
(Rupees Sixty Lakh Twenty Five Thousand Seven Hundred Fifty Three Only)
(which represents the principal plus interest due as on the 30/01/2024), plus
interest and other charges from 30/01/2024.
The borrowers attention is invited to provisions of sub section (8) of Section 13 of
the SARFAESI Act, in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY:
Flat No. 204, on the Second Floor of the Building No. B1 of Sandhya Chhaya
Shantinagar Co-operative Housing Society Limited situated at Sector-9,
Shantinagar, Mira Road , East), Dist. Thane 401107,0n the plot bearing Survey No.
208(Part), admeasuring 560 Sq. feet (Carpet area),of Village Bhayander, Taluka &
District Thane, within the limits of Mira Bhayander Municipal Council, Registration
District and Sub-District at Thane. (Details description of the secured
asset/mortgaged property) Bounded by North : Sai Mandir Marg South : Internal
Road East: Open Plot West : Internal Road

Sd/-
(Mr.Manendra Nayal)
Chief Manager
Central Bank of India
(Authorised Officer)

Date : 06.05.2024
Place : Mumbai

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLAT BEARING NUMBER [-405 ADMEASURING CARPET AREA OF 26.94

SQUARE METERS AND BALCONY ADMEASURING 4.14 SQUARE METER ON

THE 4TH FLOOR IN THE “TYPE-C” IN BUILDING KNOWN AS “IVY”, IN THE

RESIDENTIAL PROJECT KNOWN AS “LABDHI GARDENS”, SITUATED AT

REVENUE VILLAGE OF DAHIWALITARF WAREDI, TALUKAKARJAT, DISTRICT
RAIGAD, RAIGAD-410101, MAHARASHTRA.

Sd/-

Authorised Officer

INDIABULLS HOUSING FINANCE LIMITED

Date :07.05.2024
Place: RAIGARH

J - - [lld Dd

4 SATENTE ALLAHABAD

BANDRA (W) BRANCH
143 PAULINE SISTERS’ SOCIETY, WATERFIELD ROAD,
BANDRA (W), MUMBAI-400050
PHONE : 022-26439340, 022-26439341, IFSC : IDIBO00B602
E-mail : bandrawest@indianbank.co.in

POSSESSION NOTICE
(FOR IMMOVABLE PROPERTY)
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]
Whereas :
The undersigned being the Authorised Officer of Indian Bank under
The Securitization & Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers
conferred under Section13 (12) read with Rules 8 & 9 of the Security
Interest (Enforcement) Rules, 2002 issued Demand Notice dated
30.12.2023 calling upon the borrower Mrs. Rizwana Abdul Aziz
Farooqui (Borrower & Mortgagor) to repay the amount mentioned in
the said notice being Rs. 48,73,324/- (Rupees Forty Eight Lakhs
Seventy Three Thousand Three Hundred and Twenty Four only) along
with interest thereon within 60 days from the date of receipt of the
said notice.
The borrower having failed to repay the amount, notice is hereby given
to the borrower and the public in general that the undersigned has
taken physical possession of the property described herein below in
exercise of powers conferred on him under section 13(4) of the said
Act read with rule 8 & 9 of the said rules, on this 6th May 2024.
The borrower in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Indian Bank for an amount
of Rs. 48,73,324/- (Rupees Forty Eight Lakhs Seventy Three
Thousand Three Hundred and Twenty Four only) and interest and
other charges thereon from date of demand notice.
The borrower’s attention is invited to the provisions of sub-section (8)
of section (13) of the Act, in respect of the time available, to redeem
the secured assets.
Description of Inmovable Property :
Flat No. B-025 adm about 835 sq.ft. built up area and Flat No. B-026
adm about 615 sq.ft. built up area in B Wing, on 2nd Floor in the
building known as Al-Majid Compex constructed on land bearing
Survey No. 25, Hissa No. 1, situated, lying and being at Village-Kausa,
Mumbra, Thane-400612.
Boundaries of the flat :
On or towards East : C Wing
On or towards South : A Wing
On or towards West : Wafa Tower
On or towards North : Wafa Tower

Date : 06.05.2024
Place : Mumbai

Authorised Officer
Indian Bank

POSSESSION NOTICE
(for immovable property)
Whereas,

INDIABULLS HOUSING FINANCE LIMITED (“IHFL”) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002) (“said Act”) and in exercise of powers conferred under Section 13
(12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 (“said Rules”) issued a demand notice dated 01.04.2022 calling upon the
borrower(s), the guarantor(s) and the mortgagor(s) SUKESH S. KAMBLE AND
SARIKA SUKESH KAMBLE against LAN No. HHLVSH00499015 to repay the
amount mentioned in the said notice being a sum of Rs. 22,23,271.51 (Rupees
Twenty Two Lakhs Twenty Three Thousand Two Hundred Seventy One and
Paise Fifty One Only) as on 31.03.2022 in respect of the said Facility with further
interest thereon and penal interest from 01.04.2022 till payment / realisation,
within 60 days from the date of receipt of the said notice.

And whereas subsequently, IHFL has vide Assignment Agreement dated
01.12.2022 assigned all its rights, title, interest and benefits in respect of the debts
due and payable by the borrower/guarantor(s)/mortgagor(s) arising out of the
facilities advanced by IHFL to borrower(s)/ guarantor(s)/mortgagor(s) alongwith
the underlying securities to Asset Reconstruction Company (India) Limited
acting in its capacity as Trustee of Arcil-CPS-Il, Trust (“Arcil”) for the benefit of
the holders of Security Receipts. Therefore, in view of the said assignment, Arcil
now stands substituted in the place of IHFL and Arcil shall be entitled to
institute/continue all and any proceedings against the borrower(s)/guarantor(s)/
mortgagor(s) and to enforce the rights and benefits under the financial documents
including the enforcement of security interest executed and created by the
borrower/ guarantor(s)/mortgagor(s) for the said facilities availed by them.

The borrower/guarantors/mortgagor(s) having failed to repay the said amounts to
Arcil, notice is hereby given to the borrower/guarantors/mortgagor(s) in particular
and the public in general that the undersigned being the Authorized Officer of
ARCIL has taken Possession of the secured assets described herein below in
exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of the
said Actread with Rule 8 of the said Rules on 07.05.2024.

The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are
hereby cautioned not to deal with the below mentioned secured assets and any
dealings with the secured assets will be subject to the charge of ARCIL for a sum
of Rs. 30,03,003.40 (Rupees Thirty Lakhs Three Thousand Three and Paise
Forty Only) as on 06.05.2024 in respect of the said Facility with further interest at
contractual rate from 07.05.2024 till payment / realisation together with all
incidental costs, charges and expensesincurred.

The borrowers’/guarantors’/mortgagors’ attention is invited to the provisions of the

Sub-Section (8) of Section 13 of the said Act, in respect of time available to redeem
the below mentioned secured assets.

DESCRIPTION OF SECURED ASSETS

Property owned by : SUKESH S. KAMBLE AND SARIKA SUKESH KAMBLE

RESIDENTIAL PERMISES BEARING FLAT NUMBER 504 ADMEASURING
24.720 SQUARE METER OF CARPETAREAINB WING ON THE 5TH FLOOR OF
THE BUILDING KNOWN AS “ASTER” IN THE BUILDING PROJECT KNOWN AS
“AKSHAR EMPERIA GARDEN” CONSTRUCTED ON LAND BEARING SURVEY
NUMBER 22, HISSA NUMBER-0, SITAUTED AT VILLAGE KARADE KHURD,
TALUKAPANVEL, DISTRICT RAIGAD, RAIGAD-410220, MAHARASHTRA.

Sd/-

Authorised Officer

Asset Reconstruction Company (India) Limited
(Trustee of Arcil-CPS-Il, Trust)

Date :07.05.2024
Place: RAIGAD

Union Bank
of India

rrrey e T A Governmant of india Undertaking

STRESSED ASSETS MANAGEMENT BRANCH
104, Ground Floor, Bharat House,Mumbai Samachar Marg, Fort, Mumbai -
400023. E-mail: samvmumbai@unionbankofindia.bank

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Immovable Assets under the
Securitisation and Reconstruction of Financial Assets & Enforcement
of Security Interest Act, 2002 read with proviso to Rule 9 (1) of the
Security Interest (Enforcement) Rule, 2002

NOTICE of 30 days is hereby given to the public in general and in particular
to the Borrower(s) and Guarantor (s) that the below described Immovable
property mortgaged / charged to the Secured Creditor, the Possession
of which has been taken by the Authorized Officer of Union Bank Of India
(Secured creditor), will be sold on “As is where is”, “As is what is” and
“Whatever there is” on the dated mentioned below, for recovery of dues
as mentioned hereunder to Union Bank of India from the below mentioned
Borrower(s) & Guarantor(s).The details, Reserve Price and the Earnest
Money Deposit are also mentioned hereunder :-

Date & Time of Auction: 20-06-2024, from 12:00 p.m. to 05:00 p.m
Name of the Borrower, Co-Applicant & Guarantor :-
1 M/s Hotel Horizon Pvt Ltd (Borrower) 37, Juhu Beach, Opposite to Juhu
Church, Juhu, Mumbai-400049.
2 Mr. Sagar Sharma (Promoter/ Guarantor) At - 37, Juhu Beach, Opposite
to Juhu Church, Juhu, Mumbai-400049. & AlsoAt - 1001 & 1002, 10th floor
Florence South Avenue, Khar West, Opp. Khar Starbucks, Mumbai-400052
3 Mr. Vishal Sharma (Promoter/ Guarantor) At - 37, Juhu Beach, Opposite
to Juhu Church, Juhu, Mumbai-400049. & Also At - 1002, 10th floor Florence
South Avenue, Khar West, Opp. Khar Starbucks, Mumbai-400052. & Also At
- Silver Spring, Flat No. 1401, SHIRLEY, Rajan Road, Rizvi Complex, Bandra
West, Mumbai-400050
Amount Due:- Total dues - Rs. 570,73,85,422.67, details of which are
mentioned as below: -
(A) UNION BANK OF INDIA - Rs.222,18,10,365.67 (Rupees Two Hundred
Twenty-Two Crores Eighteen Lakhs Ten Thousand Six Hundred Sixty-Five and
Paise Sixty-Seven Only) as per demand notice dated 01-11-2018 plus further
interest thereon and other charges
(B) ACRE -Assets Care & Reconstruction Enterprise Ltd. (Debt taken over
from HDFC)
(1) Rs. 107,19,07,989.00 (Rupees One Hundred Seven Crores Nineteen Lacs
Seven Thousand Nine Hundred Eighty-Nine only) as per demand notice dated 10-
01-2019 plus further interest thereon and other charges
(2) Rs. 67,37,50,737.00 (Rupees Sixty-Seven Crores Thirty-Seven Lacs Fifty
Thousand Seven Hundred Thirty-Seven only) as per demand notice dated 22-06-
2021 plus further interest thereon and other charges
(C) PHOENIX ARC
Rs. 173,99,16,331.00 (Rupees One Hundred Seventy-Three Crores Nineteen
Lacs Sixteen Thousand Three Hundred Thirty-One only) as per demand notice
dated 22-09-2021 plus further interest thereon and other charges
Note — JM Financial ARC Ltd., one of the financial creditors having first
charge on the Building No. 2 (Luxury Hotel) have already given their consent
to the Union Bank of India for initiating action under SARFAESI Act, 2002
Property No. 1 :- All that piece or parcel of land bearing Survey
no. 37, Hissa no. 3 and corresponding CTS nos. 560, 560/3 to 560/6
admeasuring approx. 7554.80 Sq. mtrs. (As per the property card) along
with the structure standing thereon bearing situated, lying and being
at Juhu Tara in the Registration Sub-District of Bandra in the District
of Mumbai Suburban in the name of M/s Hotel Horizon Private Limited
(Under Symbolic Possession, CMM Order for taking physical possession
has been obtained, In Process to take physical possession)® Reserve
Price :Rs.530,00,00,000.00 ® Earnest money to be deposited:
Rs.53,00,00,000.00 e Date of Demand notice:- 01-11-2018, 10-01-2019,
22-06-2021 & 22-09-2021 e Date of possession notice : 20-01-2023
® Sale Notice Date: 08-05-2024
For Further Details Contact : (During Office Hours)

File Handling Officer - Mr. Mayank Pandey at Mob No. 9092351870 &

Authorized Officer- Mr. Ajit Shirodkar -9822583937

Date & Time of Auction: 20-06-2024, from 12:00 p.m. to 05:00 p.m

For Registration & Login and Bidding Rules visit https://www.
mstcecommerce.com/auctionhomel/ibapi/index.jsp
For Detailed Terms And Conditions of Sale the interested persons
may also visit banks website www.unionbankofindia.co.in

Sd/-
Authorized Officer,

Place : Mumbai Union Bank of India




